
NATIONAL COMPANY LAW TRIBUNAL
JAIPUR BENCH

(t h r o ug lt w e b - b u s e d v i d e o c o nfe r e n c i n g p I atfo r m)

Item No. 26
IA No. 278/JPRl20l9

ln
CP No. (IB)-10217 IJPRlz}tl)

Under Section 7 of IBC, 20lti
In the matter of:

Anil Kumar Sharma and Ors.
...Financial Creditor

Versus

Ridhiraj Builders and Promoters LLP
... Corporate Debtor

COTam: HON'BLE MR. AJAY KUMAR VATSAVAYI, JUDICIAL MEMBER
HON'BLE MR. K.K. VOHRA, TECHNICAL MEMBER

Present Through Video Conferencing: -

ORDER

Both the parties submitted that pleadings are complete in the CP as well

as in the IA. At the request of the learned counsel for the Respondent, list the

matter on 07.09.2021. It is made clear to both the counsels that no further time

shall be granted on the next date of hearing. However, the petitioner counsel is

directed to ensure availability of complete pleadings in the CP and pending IA

with both the Registries, of Chandigarh as well as Jaipur, in soft and physical

copies. List the matter on 07.09.2021.

For the Financial Creditor
For the Corporate Debtor

-sd-
(K.K.Vohra)

Technical Member

August 10,2021

: Sandeep Taneja, Adv.
: Shivangshu Naval, Adv.

-sd-
(Ajay Kumar Vatsavayi)

Judicial Member


